‘499  Maiters under

through inter-State transmission
lines js ensured till adequate power
is generated in the State itselt.

(i) ensure adequate supply of
wagons by the Railway Board for
ypeedy movement of cpal, kerosene

~2il, jpetrol and petroleum products,
fertilizers; cement, etc. etc.

(i) ensure strict adherence of
delivery schedules by the wagon
manufacturers; and

(iv) ensure more supply of kero-
sene, cement coal, industrial raw
materials, steel, etc. ete.

Mr. Speaker, Sir, 1 submit to you
to permit me to raise issues
-of public importance under rule
“497-—Caling Attention but instead
6f that, you allow me to raise
‘the issues under rule 377 which,
as you know, is mot being
given importance by the Government
“and even they do not give any ans-
-wer to such issues, I would request
you to please see to it that the
-fovernment gives reply to the issues
‘involved without any delay.

* MR. SPEAKFER: That is all, restis
only the repetition. Shri Purnanaryan
~ SHRI RAJ KRISHNA DAWN:
Let me compiete the statement.

MR. SPEAKER: Ymmm
repeating the rest, nothing ’
‘pliow 3 Calling Attentlon on  the

EHRI RAJ KRISHNA DAWN:
Eﬂlﬂmmhm the

repetition.

Clerarmpore) : mw hava been

told eariier.
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MR, SPEAKER:" ‘He' " hup - bean
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) 'REPORTED ACARCITY ar Wezar,
BALT, SUGAR, EEROSENE, .CEMENT . AND
ATEEL IN ASSAM AND h’pm-ﬂmw
_ReaIoN.

EHB.I I’URNANARAYAN SINTFA
(Tezpur): Mr. Spesker, Sir, under.
rl.ﬂe 377 I wish to raise the tullowinx
matter uf puhlic importance. :

It has been brought tp .the  ngtive '

-of the Ministries concerned that for

some time now there is shortage of
wheat, salt, cement, sugar, kerosene
and steel in Assam and Negaland
besides all other States of the
North * Eest. Bui at one stage,
the Ministry of Petrolewan denied
having received any complaint from
the BState Government of Assam.
Now the position is that while at
one end the Food Corporation of
India has encouraged buiiding of
new warehouses by private parties
with liberal loan ete, from
‘banks, at the other end the existing
godowns have no stock of wheat as
a result of which the flour mills of
Assam are almost closing down. I
have received several telegrams from
the Mills and Government sources
that absence of wheat in the Food
Corporations godowns hus treatened
the gvailability of Atta and flour in

virtually stopped moving info

snd retai] price in the rurgl areas

has gone up to Re. 1 per k{

Sugarx is selling at Bs. 3.50 o Rs. 4.

Kercsene is selling at Ra. § a litre,
SPEAKER: You are chang-

ing the figures.
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ot gested weriety. Ti hag been birou-
ght to the notice .o the Government
that certain dishonest handling agents
of gement mixed . Brabmmputra  silt
dust with cement to make some ex-
tra money. In this way the back-
ward tribals ang others of Assam and
Northwest generally have been com-
pelled to suffer. It is complamned that
the Railways do not remove the res-
strictions imposed against  booking
wagons with essential commodities
.into Assam and the traders have been
forced to hire trucks to’ carry most
of the goods at double the railway
freight. The capacity of the trucks
to carry all that is offered is less
than half the capacity of the Rail-
ways. In view of all these and the
{nherent lack of interest ia. the affairs
and community hardships of this
sensitive area, the poor, backward,
Including the tribals people are suf-
fering intolerable distress. ~ The
buresucratic set-up which rules the
couniry pay little heed to the hard-
ships of the people.

I draw the attention of the Govern-
ment through the hon. Prime Minis-
ter to save Assam and the North-
Eastern region as a whole by egking
the Ministries of Food and Agricul-
ture, Peiroleum and Chemical:, In-
dustries and Railways to rush wheat,
salt, sugar, kerosene cement and
steel immediately to save the systems
created for distribution of these com-
modities to the pedple without any
further delay.
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. MR. SPEAKER: You should’ Tead
the statement. '
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MR. SPEAKER: 3, Vadav, kindly

Tead your statement, Rule 377 provie

des that you have merely to read out

- -the statement. - Nothing more.
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